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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

SOUTHERN ZONE AT CHENNAI

Appeal No. 36 of 2023

S. Prasanth Kumar,

S/o, Mr. Srinivasan

No. 5/516, Munidevi Naga,

Hosur Taluk,

Krishnagar District - 635109

.... Petitioner

Vs.

l. State Level Environment Impact Assessment Authority (SEIAA)

Rep. by its Member Secretary,

3'd Floor, Panagal Maaligai,

No. l.Jeenis Road, Saidapet,

Chennai- 600015

2. State Level Expert Appraisal Committee (SEAC),

Rep. by its Chairman,

3'd Floor, Panagal Maaligai,

No. l, Jeenis Road, Saidapet, Chennai - 600015.

...Respondent
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AND 2'd RESPONDENT

I, Deepak S. Bilgi, I.F.S., S/o Mr. Siddappa, aged about 44 years having office

at, Third Floor, Panagal Maaligai, No.1, Jeenis Road, Saidapet, Chennai-600015, do

hereby solemnly affirm and sincerely state as follows;

l. I am filing this counter Affidavit on behalf of the l$ Respondent and 2nd Respondent

/ SEIAA-TN herein and as such I am well acquainted with the facts and the

circumstances of the case from the record available in this office.

2. I amworking as Director, Department of Environment, Government of Tamil Nadu

and as such I am well acquainted with the facts and circumstances of the case.

3. I respectfully submit that I deny all the averments made in the Affidavit except those

that are specifically admitted herein.

4. I respectfully submit that the 'r" . ' Petition filed by the Petitioner is not maintainable

and liable to be dismissed in limine for the following reasons.

5. I respectfully submit that, I deny all the averments made in Affidavit in para-No.27,

28. The Petitioner seeks Environmental Clearance for the Proposed Rough stone

quarry lease over an extent of 3.35.0Ha at S.F.No. 588 (Part) of Alur Village, Hosur

Taluk, Krishnagar District, Tamil Nadu by Thiru. S. Prasanth Kumar -under

Category "82" of Item 1(a) "Mining of Minerals Projects" of the schedule to the

EIA Notification, 2006 - Reg.

6. I humbly submit that the petitioner had also obtained necessary environment

clearance from the DEIAA under Environment Impact Assessment (EIA)

NOTIFICATION, 2006, VidC LEttEr NO. DEIAA-TN/T.NO. 03. DEIAA.KG/EC NO

.8612018 dated 27.08.2018 funher, the Deputy Director of town and country

planning, Dharmapuri, in his letter No. 244112018, wherein stated that the lease

applied area is situated in "Non Planning Area".

7. It is respectfully submitted that; the proposal was placed for appraisal in 393'd

meeting of State Expert Appraisal Committee (SEAC) (ANNEXURE I ) held on

20.07.2023. Based on the presentation made by the proponent. SEAC noted that

there are considerable number of poultry farm houses / structures and few

"*'ll*Ufiffi,1ffiffiri,i,i,itnlf ,,
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habitations/dwellings within 300 m. Besides, the proposed quarrying site is also an

elevated mound with agricultural activities all around. Hence, the Committee noted

that the proposed rough stone quarrying operation in this area will also affect the

waterflow direction & volume coming from such elevated places. Hence the

Committee decided not to recommend the proposal.

8. Environment Clearance is an Independent Clearance, just because the petitioner

obtained approvals / permissions from the other Statutory Departments, he cannot

claim Environment Clearance as a matter of Rights. Environment Clearance is

independently decided by the committee as per the norms laid in the EIA

notification. Also, the committee has appraised the project from the point of view

of ecological concern and protection to the Environment.

9. The subject was placed in the 643'd meeting of State Level Environment Impact

Assessment Authority (SEIAA) (ANNEXURE 2) held on 01.08.2023 and The

Authority accepted the decision of SEAC and decided to request the Member

Secretary to grant rejection letter to the proponent as per the 393'd Meeting of SEAC

held on 20.07.2023. Hence, this file is rejected, closed and recorded. Subsequently

the minutes of 393'd SEAC meeting held on 20.07.2023 and minutes of 643'd SEIAA

meeting held on 01.08.2023 was uploaded in the Parivesh portal for proponent

reference.

l0.Accordingly, a rejection letter vide No SEIAA - TN / F. No 1009012023 dated on

07.08.2023 was issued to project proponent, which states that, (ANNEXURE 3)

"The proposal was placed in 393'd meeting of sEAC held on 20.07.2023 vide

reference 3,d cited. Based on the presentation made by the proponent, SEAC noted that

there are considerable number of poultry farm houses / structures and few

habitations/dwellings within 300m. Besides, the proposed quarrying site is also an

elevated moundwith agricultural activities all around. Hence, the Committee noted that

the proposed rough stone quarrying operation in this area will also affect the waterflow

direction & volume coming from such elevated places. Hence the Committee decided

not to recommend the ProPosal.

Fttrther, the proposul was placecl in the 6J3''d Authoritlt meeting held on 01.08.2023

t,icle re.fbrenge J,t' citecl. The authoritt'noted that this proprtsal wu.s pluced/br appruisul

SecreUry
mlt ttvtt tltvlt0ilit0il trir,1fi t55tsstilt AUIl{0flfl

Panagd lrellfi, No.t, i€E$ Rmd
Sdtlilet Chn'nai. 15
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in 393'd meeting of SEAC held on 20.07.2023 and SEAC has not recommended thte

proposal".

In view of the above, SEIAA accepts the decision of SEAC and decided to request the

Member Secretary to grant rejection letter to the proponent as per the 393d meeting of

SEAC held on 20.07.2023.

Hence, the above-mentioned file is rejected, closed and recorded

accordingly.

I l. The petitioner has submitted the request for re-appraisal of file vide letter dated on

23.08.2023. (ANNEXURE 4)

It was Informed to the Project proponent that; the rejected proposals will not be

reconsidered for appraisal at SEIAA / Tamil Nadu vide letter No SEIAA - TN

/F.No. 100901 2023 dated on 19.09.2023 .

In this connection, the proposal by project proponent placed in 393'd meeting of
SEAC held on 20.07.2023. Based on the presentation made by the proponent, SEAC

noted that there are considerable number of poultry farm houses / structures and few

habitations/dwellings within 300 m. Besides, the proposed quarrying site is also an

elevated mound with agricultural activities all around. Hence, the Committee noted

that the proposed rough stone quarrying operation in this area will also affect the

waterflow direction & volume coming from such elevated places. Hence the

Commiffee decided not to recommend the proposal.

Further, the proposal was placed in the 643'd Authority meeting held on

01.08.2023. The authority noted that this proposal was placed for appraisal in 393'd

meeting of SEAC held on 20.07.2023 and SEAC has not recommended the proposal.

Subsequently after detailed deliberations, Authority decided not to grant the proposal

for the grant of Environmental Clearance. Further. the Authority rejected, closed and

recorded this proposal.

Meanwhile. project proponent has resubmitted the request tbr re-appraisal of file before

SEIAA-TN.

Member Secretarv
5lllt ttyf t tt{ytfl 0tilir{ i l,/, j i r I ) tts'l/iilt Al,Ill0lm. il

Pamgallldrgai, No.i, reenis pmd,

S*Japet, Ctrelrnai- i5
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In view of the above, hereby it was informed to the project proponent that the

rejected proposals will not be re-considered for appraisal at SEIAA/ Tamil Nadu.

Further, as per Section 16 of the National Green Tribunal Act, 2010

"Any person aggrieved by,

(i) an order made, on or after the commencement of the National Green Tribunal Act, 2010,

refusing to grant erwironmental clearance for carrying out any activity or operation or

process under the Environment (Protection) Act, i,986 (29 of 1986);moy, within a period

of thirty daysfrom the date onwhich the order or decision or direction or determination is

communicated to him, prefer an appeal to the Tribunal: Provided that tlrc Tribunal *oy, ,f
it is sotisfied that the appellant was prevented by stfficient cause from filing the appeal

within the said period, allow it to be Jiled under this section within a further period not

exceeding sixty days. "

If the project proponent (PP) feels aggrieved by the decision of SEIAA in regard to

granVrejection of environmental clearance, the PP may approach Hon'ble Court.

Therefore, it is humbly prayed that this Hon'ble Tribunal may be pleased to record and pass

orders as this Hon'ble Tribunal may deem fit and proper in light of the facts and circumstances

ofthis case and thus renderjustice.

Me
l

,rl*

Solemnly affirmed at Chennai on

this the 28th day of November,2023 and

signed his name in my presence.

BEFORE ME

dI l*"t
ADVOCATE: CHENNAI
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and details issued by the MOEF & CC to be included in EIA/EMP Report:

l. The project proponent shall rubmit a Certified Compliance Report at per the

MoEF&CC O.M dated.O8.06.2022 for the previous EC dated.27.08.20l8.

2. The PP shall furnish letter from AD. mines including the follorpinS ddailt.

i. Exi;ting pt dimendon throrgh precise mine surveying (DCPS)

ii. Quantity actrieved Vs EC Approved Quantity

iii. Balance Quantity ar per Mineable Reserve calculated.

iv. Mined out Depth as on date Vs EC Permitted depth

v. Details of illegaUillicit mining carried out in the proposed quarry rite

vi. Violation in the quarry during the past working.

vii. Quantity of material mined out outside the mine lease area

viii. Condition of Safety zonelbendteg al on date

3. The PP lhall furnish a valid modified Mining Plan duly apprwed by the

competent authority (AD -Mines) for an ultimate working depth of less than

50m BGL & Production / Development data for the remaining life of the project.

4. The PP shall fumish ownership details of all survey numbers in EIA report.

5. The PP shall submit the stability status of the existing quarry wall and slope

rtability action plan by carrying out the scientific rtudies to assess the slope

stability of the working benches to be constructed and existing quarry wall. by

involving any one of the reputed Research and Academic lnstitutions ' CSIR'

Central lnstitute of Mining &, Fuel Research / Dhanbad. NlRlvl/Bangalore.

Division of Creotechnical Engineering-llT-Madrar. NIT-Dept of Mining Engg.

5urathkal. and Anna University Chennai'CEG Campus-

A$nda No: 393- 02

(File No: 10o9O/2O231

Proposed Rou8h stone quarry learc orrer an extent of 3.35.0Ha at SF-No. 588(Part) of

Alur Village, Horur Talulq Krishnagiri Dirtrlct. Tamil Nadu by Thiru. 5. Prasanth Kumar

- for Environmental Clearance. (SlMfN/MlN/431139 /202 3, Dated : 27 .O5.2O231

The proposal was placed in 393d meeting of SEAC held on 2O.O7-2023. The details of

the proiect fumished by the proponent are available in the website (parivelh.nic.in).

The SEAC noted the follov,ring: I'n(* bD.Wo*
sEAc -TN I sfac- rN

Mfft€rSecr€hry
R0liltt{l lilPlfi Atlt$lltltl Al,Ill0fllfl . Ill

, 1.,r.(ar )t. , 'frytis Fnafi
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l. The Project Proponent. Thiru.S. Prasanth lfumar has applied for Environmental

Clearance for the propoled Rough stone quarry lease over an extent of

3.35.OHa at SF.No. 588(Part) of Alur Village. Hosur Talulq Krishnagiri District.

Tamil Nadu.

2. The proporcd quarry/activity is covered under Category "82- of ltem l(a)

"Mining Projects' of the Schedule to the EIA Notification. 2005.

3. Prior EC irsued by DEIAA vide Lr.No.03/DEIAA-KGl/Ec.No.ll6/2O18 Dated

:27.O8.2O18.

Based on the presentation made by the proponent. SEAC noted that there are

considerable number of poultry farm houres / structure, and few habitation/dwellings

within 300 m. Besider, the proposed quarrying site is also an elevated mound with

agricultural activities all around. Hence. the Committee noted that the proposed rough

Itone quarryint operation in this area will also affect the waterflour direction & volume

coming from sudt elevated places. Hence the Cornmittee decided not to ecomrnend

the propolal.

A$nda No: 393O3

(File No: l@84l2023l
Proposed Fireclay quarry over an extent of 3.21.5 Ha at S. F. Nol. 336/4 (Part), 336/5,

33619 e.$Gn part) of rhenniMllage, AlathurTalulq perarnbalur Dstria, Tamil Nadu

by Thiru. C. tunthil Kumar - For Termr of Reference. (S|A/|'DVMIN/430996BO23 dt.
27.O5.2O23)

The proposal was placed for apprairal in this 393d meeting of SEAC held on

2O.O7.2023. The details of the project furnished by the proponent are avaitable in the

website (parivestr.nic.in). The SEAC noted the follor,ving:

1. The Project Proponent. Thiru. C. Senthil Kumar has applied eeking Terms of

Reference for the proposed Fireclay quarry over an extent of 3.21.5 Ha at

S.F.Nos. 336/4 (Part). 336/5,336/8 &.336/9 (Part) of TheraniVillage. Alathur

Taluk. Perambalur Dirtrict, Tamil Nadu.

2. The proposed quarry/aaivity is covered uMer category "Bl' of rtem r(a)

"Mining Projects" of the Schedule to the EIA Notification. 2005, as amended.

3. Earlier the project proponent has obtained EC from DEIAA vidy''[lNo.DElAA-,- nl;

*w*
SEAC -TN I SEAC- TN

4 . lrdrtorsocrsEy
trvtt tiltttoxttlil ttpA0 Astlt5fltlil Atliltoilfl . I]t

hmgd lhlhd, il0.1, Jo$b Rcd
Sddapo( Our,C. ts
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MINUTES OFTHE 6.13"r IIEETING Or:'l'lt!: S'l'A'l'1. I.EVEL [,]-\',lR0\\{}:N'r I}IPAC']'

ASSESSMEN"I' AI.:T}I()RI'I'\' IIF:I,D O\ OI'OII.2(I23.

l"ile \o. \linutcs

I

:a) 642"d meetinu olthc Authtrrit) helcl

lhc rninutes rrf thc 6:12"r meeting ot'the Authorilr

l'hc \{entLrcr Sccrctarl inlurtned that 6J:"'

Minures uploaded in Parivcsh website and actton
i

taken report will be putup ensuing meeting. I

'l'he authorit-"- noted that this proposal uas placcd

lirr rppraisal in l9i'd ntccting 'rt'SF..\( helci 'rn

lo {}7:013. thc c()mnlittcc has lumished rts

rce ()111I'l'lcllcla1]()n\ l()r Srantittu I irR lr ith l'ublic

hearirrg subject to thc ct'nclitions stated therein'

Alicr tletailed discussions. the Authorily accepts thc

rccommcndatitrn ol St.,'\(' and dccidcd t() granl

t'crms of Refercnce (.|'oR) along ruith Puhlit

llcaring undcr clttstcr ltrr undcnaking thc

r.:ombined Environment lmpact Assessmcnl Stud,r

and preparation of separate E'nvironmcnt

Managernenr Plan subject to thc ctlnditions us

l'cc(tmmendcd b1 Sl:A(' & normal conditions in

.rr-kliirr,n t() thc i()nrlilions in 'Annerure B' ol'tltis

rrr in ute .

l'hc authoriq notcd thirl this pn'rposal was placcd

lor appraisal in -19i'r mcctirlg ol' SF-A(' hcld on

l().07 l()23. Ilased un thc prescntation madc b} thc

prrrponent. SI:A(' n(ltcd thill thcrc arc tonsrdcrithlc

nutnlrcr ttl ptltrltrl l]rnt h0ltscs \lrtlclure\ entl icrr

habitationvdwellings within -i0U nl' [Je:ides' tlre

!i
i ' on 3l .07.2021.

I ;The Action taken on thc decisions

b) iof the 642n'l meeting ol' the

I nutfrori,y* held on 31.07.2023.
I

i Proposed Rough stone Quan) ovcr

, an extent of 1.70.0 lla at S[:. \o.

;157 (part-l,1 ol' llosaPPurant

Village. I)enkanikottai laluk.

r Krishnagiri District. l'amil Nadu b1

l

I fhiru. P. Venkata Reddl - For

lcrms ol' l{c l'crcne c

(SlAfl'NlMl\r431072i2023. Dt'

:7.05.2021)

Proposed Rough stone quarr) lcase 10090

, over an exlcnt of 3.35.01la ar

: SI'.No. 588(t'art) of Alur Villagc.
i

i ilosur Taluk. Krishnagiri [)islrict.

,'T'amil Nadu b1 I'hirtr. S. Prasanth

, Kumar - ltrr l:.nvironmental

L

I
.nlL

I z-"'-
,rfr-vr g p n sgc R l: 1' A lt \

JIt[ttytr

! i -^-

illerrser Secrebry
fliytloilfl tl{r tipt(r tsstssillilt Al,rHoilil. il)anacd 

Malrqa No.l. 
"bertis Roari.

l)tsc riptionAgcnda

I r',lo
iI
i---_
I i/-^-J:-^rl,-- ..

t.
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- 
C fauron.a.-

( SIi\il \ ''11 [\,i,13 I I rq,']011.

l)atcd: 27.05.1013)

Proposcd liireclar quarr) over an 10084

cxtent trf"3.21.5 [{a at S. F. Nrrs.

I :lolq {l,art). 136/5. -136/8 & 336/9

(l'art) ol' -[herani Village. Alathur

Ialuk. ['crambalur [)istrict. Iarlil

\adu b1: 
.l'hiru. 

C. Scnthil Kumar -

. l'or 'l'cnns ol' Relbrencc. ,

I (SlAIINltrtlN/.43099612023 dr. ,

I

i27.05.1023)

proptlsed quarrying sitc is also an elevated mound

uith rqricultural aclivities all around. llence. the

( r.rrrrrriIcc nirtcd that the proposed rough stone

quarr\ inr ()pcrati()n in this area uill also allect the

r.,'lrtcrllt't directirrn & rolunre conring lrrrm such

e lcratcd placcs. Hcncc thc Committec decided

nol t0 recommend lhe proposal.

ln vicr" rrl'the atrove. SHAA accepts the decision j

I'of SI:AC and decided to request the Member'

r Secretary to grant rejection letter to the proponent 
l
I

as pcr thc -193'r Nleering of S[:AC held ("rn 
:

I

20.07.202i. l{ence. this file may be closed and I

rcc()r(lcd. i

l'hc authorrt) notcd that this proposal was placed 
1

lbr appraisal in ,l9J'i SEAC meeting held on

20.(17.102i. Atier detailed discussions. the

Authrrritr accepts the rccommendation ol' SF"AC

and ilecidcd to grant 'l'erms o1'Retbrencc (l-oR)

along u ith Public Hearing under cluster for

undcrtaking the combined f:nvironment lmpact

Asscssrnent Study and preparation of separate

['invirorrrncnt Management Plan subject to the

conditions as recommended h_v SIAC & normal

crrnrl rtirrns in addition to thc conditions in

'Annexurc B' ol'this minutes.

1. Proposcd Pebbles quarr)' lcase arr.:a l()t198

,()\cr an extent ol'1.22.611 lla at
I

S.[].\os. l6rl(.14. l6'l('-ll].

l6l,1A2 & l6i3ll of' Sorapattu

Villagc. Marakkanam laluk.

Viluppuram District. l'arnil \adu

h1 -l-hiru. S. Pannccrsclvaln - l'or

I'l hc authority notcd that the subject was appraiscd I

, in -19i"1SI:AC nreeting held on 20,07.2023. SH,AC

has lurnished ils recommendations for granting

, l:nvironmcntal C learance sub.iect to the conditions

statcd thercin.

Alie r dclailed discussions, the Authoritl' taking

into accounl thc reconrnrcndations of SEAC and

I
t-ra,i

}tEl$r[.R st]C R 1.. t' {tr\
Member

$tm w[ ftil/ll0ili{tff t',i 
: rfi t$t!$fl0llfifit0ilty.

Pamgd ild[a| No.l, Joott Rod,
Sdilet0rEruli.ts
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STATE LEVEL ENVIRONMENT IMPACT
ASSESS MENT AUTHORITY.TAMILNADU
3rd Floor. Panagal Maaligai.
No.l. Jeenis Road, Saidapet

Chennai-600015

Phone No.04.l-2-1359973

Fa.r No. 044-24359975

THIRL:.DEEPAK S. BII-GI. I.F.S
MEMBER SECREl'ARI'

I-etter l{o.StlIAA-'I'N/F.No. 10090/2023 dated: 07.08.2023.

To

l'hiru.S. Prasanth Kumar.

Sro V. Srinivasan.

No.515 i6. Munidevi Nagar.

llosur 'l aluk.

Krishnagiri l)istricr.

Sir.

Sub; St:lAA-l'N - Proposal secking [:invrronmental Clcarance tbr Proposed Rough

stone quarr] leasc over an s\tcnl ot'1.15.01-la at SF.No. 588(Part) of Alur

Village. llosur laluk. Krishnagiri District. l-amil Nadu by Thiru. S. Prasanth

Kumar - under l1a) Mining projccts of thc schedule olthe EIA Notification.

2006 nol rccr)mmcnded - rtjected - Application Closed and Recorded

Reearding.

Ref: I . On I ine Proposal No. SIA,/TN/M IN/41 I I 39 /2023, Dated:2l .A5.2023.

2. Prior EC issued by DEIAA vide Lr.No.03iDEIAA-KGI/Ec.No.86/2018

dated :27.08.2018.

3. lVlinutes of the J93'd SEAC meeting held on Z0.O7.ZOZ3.

4.Minutes of the 643'd SEIAA meering held on 01.08.2023.

I inritc kind attcntit)n to thc rcferencc I'r cited atrove rvherein you have subrnitted

application i'trr the Proposed li.ough slonc quarr\ leasc rxer an e\tent of 3.35.OHa at SF,\o.

5lltl1 t'art t ol .\lur V illagc. I Iosur I alLik. Krishnaeiri l)isrrict. I.arnil Nadu.
'l 

he proposal was placcd in lg--'l:i rnccting trt'SI:,.\(l held on )0.07.20T vide reie'rencc

-l'd citcd. l]ascd rrn thc prcscntati()r.l rradc Lry thc pr()poncnt. SE.\C noted that thc-rc- arc

SINIttltt

Member SeoeurY

tllYlfl0lillttll Il,lPA(I AsSt$li{ilfl Aullt0tlfl ' Ill

hnard l,ld$t[ t{0.1, J€iliB Rod'
-sr{rlait,q'Ed'ts
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considerable numhr of poultry farm houses i structures and flew habitations/dwellings within

300m. Besides. the proposed quarry'ing site is also an elevated mound with agricultural

activities all around. Hence. the Comrnittee noted that the proposed rough stone quarr.ving

operation in this area will also affect the waterflow direction & volume coming from such

elevaled places. Hence the Committee decided not to recommend the proposal-

Further, the proposal was placed in the 643'd Authority meeting held on 01.08.2023

vide refcrence 4th cited. The authority noted that this proposal was placed for appraisal in 393d

meeting of SEAC held on 20.07.2021and SEAC has not recommended the proposal.

In view of the above. SEIAA accepts the decision of SEAC and decided to request the

Member Secretary to grant rejection letter to the proponent as per the 393'd meeting of SEAC

held on 20.07.2023.

[{ence. the above-mentioned tile is rejected, closed and recorded eccordingly.

:- - Memhrsesehry
stffi rryrr ft{l/tfl0ililtt{t ri{pt0 islfslrilll ruIllolm. n

papmlMdigai, 
N0.1, Jes$ Rad

Saijapel. ChenC_ls

@>sA
SE,IAA-1'N
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THIRU.DEEPAK S. BILGI. I.T'.S.,

]VIEMBER SECRETI\RY
STATE LEVEL ENVIRONMENT IMPACT

ASSESSMENT AUTHORITY _ TAMIL ITADU
Jrd Floor. Panagal Maaligai,
No.l. Jeenis Road. Saidapet.

Chennai- 15.

Phone No. 044-24359973

Fax No. 044-24359975

Sir.

Letter No. SEIAA-TN/F.No.10090/2023 dated: 19.09.2023
'I.r

I'hiru.S. Prasanth Kumar

Sio. \'. Srinivasan.

\o.515 16. Munidevi Nagar.

Hosur Taluk.

Krishnagiri District.

strlAA--l'N tinvironmental clearance - Proposed Rough stone quarry lease

over an extent of 3.35.0Ha at SF.No. 588(Part) of Alur village. Hosur Taluk.

Krishnagiri District. lamil Nadu b.v- Thiru. S. prasanth Kumar - proposal

seeking EC was rejected by' SEIAA - PP requesr for Reappraisat - Regarding.

l. Online Proposal No. SIA/TN/MIN/43 il39t2023. dated:27.05.2023.

2. Your application submifted lbr Environmental clearance dated:

02.46.2023.

Minutes of 393'd SEAC meeting held on 20.07.?023.

Minutes ot'643'd SEIAA meeting hcld on 01.08.2023.

Your rcquest letter for Reappraisal dated 23.08.2023.

linvite kintj attention to the rctbrencc cited above where in you have submitted

application lirr the Proposcd Rough stL)nc quarr\ leasc ovcr an e.\tent ot'3.j5.01-la ar SF.No.

5ti8t fran) ,rl ,\lur !'illagc" ll.sr-rr laluk. Krishnagiri l)istricr. .l.amil \adu

ln tlris ct.rnncction. \our proposal uas placcd in l9-l,d mecting of'S[:AC"held on

l(l 07.1(lli llascd ,rn the prusctrtltron rnade br thc prol)()ncnt. S[:Af' noied that there arc

ctlnsidcrlhlc nuit-thcr rrl f.'trullrr ltrrl lr,lises )lrLlctLirc\ and li.1 habif ations, drvc.llines * ithin

'v Mer0erSecrebry
f , , , . ,'.1 ,.!!+ r'' rr" 'f .rfil,rl|t illlHllPllY nl

''1 
')allaqdl hlailgdl, ,\U.,,.tie1$ l'rrri

" , ' 
a: SaitaPet Chennai - 15

Sub:

Rcl'

3.

4.

5.

{rr*n Tfi



t6'

300 m. Besides. the proposed quarrying site is also an elevated mound with agricultural

activities all around. Hence, the Committee noted that the proposed rough stone quarrying

operation in this area will also affect the waterflow direction & volume coming from such

elevated places. Hence the Committee decided not to recommend the proposal.

Further, the proposal was placed in the 643'd Authority meeting held on 01.08.2023.

The authority noted that this proposal was placed for appraisal in 393'd meeting of SEAC held

on20.07.2023 and SEAC has not recommended the proposal. Subsequently after detailed

detiberations, Authority decided not to grant the proposal for the grant of F.nvironmental

Clearance. Further. the Authority rejected. closed and recorded this proposal.

Meanwhile, you have resubmitted the request for re-appraisal of file vide rcf Sth cited

before SEIAA-TN.

In view ofthe above, hereby it is informed that the rejected proposals will not be re-considered

for appraisal at SEIAA/ Tamil Nadu'

Further, As per Section l6 of the National Green Tribunal Act.20l0

"Any person aggyieved bY,

(i) an order mafu, on or after the commencemenr of the i\ational (]reen Trihunol Acl. 20 10.

refusing to granl ent'ironmenlal cleqrunce for corrying oul an.y activit,- or operulbn or

process under the Environment (Protectionl Act, t986 t29 rd t986):ma-v-. within u periad

of thirrr- days from fhe date on which the order or decisktn or direction or determination i's

communicated ro him, prefer an upltcul to tha 'l'ribunal: Prot'ided that the Tribunal na-v' if'

it is satisfietl that the appellant was prevented h[' sfficienl cau.\e from ftling the appeal

within the said perittd, allon- it to be filed under this section t'ilhin a.lurther period not

exceeding sixty daYs. "

If the projecr proponent (PP) feels aggrieved by the decision of SEIAA in regard to

grantlrejection of environmental clearance, the PP ma1 approach [{on'ble Court.

Thc receipt ol'thc lettcr rnar he ackno*lcdged

'ln
T- I'\R\'

Member&uetary
tilvnoililtt{t tI{PAfi Astttsl{itil Allrtl0ilfl . II
Prudttil$it'lol,JstRd,

SCdilGtOtd-.l5

tllrttfltt

sr.l \ \--l'\

,[w
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sri crds

5 iri
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&*
t'"r .i
FE-h;
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Eg
rcaS.

Recaivod Registered Loner/Paroel

*l er$q sqd {

fr?'rq eiryr 6irt+ctti{
Dale Slamp ol offioe ol Dellvery

rfrr$-v-aTcrda cr< E{fi

[hnberSecretary
SIm H[ tllYll0l{l{tlll llllpAfl ASit$Siltlll Aulll0llil - il

Panagd MalEi*, No.l, JoEts Rd,
Saidapot Ctuild- 15

hpraw R F uhn rr .r
f<mrt att crcrz$grraum and-frarr
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Please do nd wile or Pnnl bdor ftb line
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Memb€rSecrehry
[AIt ttytt ft{vtt0ilttlll HplfiisJ6lttlil ilriloflIy,il
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Common Appicotion Form
Piofect D.tolb

L D*t[t o, Plolct

LL r5m d th. Proict

L2 rqctPropmlra

t3. Prcl-t D (Sblgb whdil Lrmb.r)

lr OGcrlptbndPrclcr

Z OlEilb o{ th. CmFny/Ogor*e$m/Us^grEy mlhg opdtdtb.t

ZL r.gol $otu ot th. Coltpcrr/Agd{rds/Urr egrey

2Z nomdtn cmponyl orgortaOon/usogoncy

a.gffiqddlB

2a rOOc

2.a. vl[og./Im/clty

25. stob

ZA Didict

27. Plncode

2& E1idddB

19. rrtobiL romb.t

3. oatolb ol t F paM maHng opptbotbn

3.1. Nffi

it2. D€dgnotlon

CqEcponabrca oaE Bs

33. lddB

3"a Stot

3.t, Usmct

3.6. Pln Codc

3.r. E-miloddB

3.8. t ob[. numi.r

ftoiect tocotion

4. L@tlon oa ttre Prcirct s Ac'6vity

a.!. Upa@dxtll

/L2 Wh€ther iho proi*t/@tMty lqlling in the stote/Ul shoring intsmti,onot bordqs

5. ShoPe o, th€ Projet

linol kmlfs seainlml

rio

tton - Liffir

Leotion Detqils

fopGlst tao stoto/ur Oistrict Sub District vllloge Plot/sumy/Kh6rc iao.

2{

Alur vllbge Rdgh Stme Quorry

il€w

swl310r9/2023

S.t. No: 588(PARI) Villoge: Alur Toluk Hosur Oistrkt kishnogiri Stote: Tomit Nodu

lndividuol

SRINNASAN PRASANTH l(UMAR

S. Prosonth Kumor, S/o. V. Sinivosn, No.5l5l6, Munidwi Nogq, Hosur Totul( Xrisimgin Dist ict

HGu.

TAMII. NAOU

KRtSlltiactRt

635109

prconfl27023@Dgmoi[com

9566340120

Proiet PropolHt

S. PrGonth Kumor, S/o. V. Srinvosn, No.5/516, Munidfli Nogor, Hosu, Totuk, kishnogiri OistricL

TAMII NADU

(RISHNAGiPI

635109

prosonth27023@rgmorl.@m

9556340120

D4itxl4

D43Xl4

TAMIT NADU

TAMIL NADU

(rishmgri

(rishnogiri

HosUI

Hosut

AIUI

8U(KASAGARAM

s.F.No: 588(PARI )

Rmrks

N/A

8. Lond Requirement (in Bo) ot the proirct or octivity

6.1. Notureol tond involved

6,2. Non-Forest tood [A]

6.3. tcrest Lond:B:

6.4. -ctclLond c.Bl

Proiect Activity Cost

6. Proietf activrty Cost

6.1. Iotol cost ot the proiEt ot current price tevet lin lokhs)

3.35

c

3.35

nn rrn rnnn#;m|am;mlr 
Auuorrr ilnanq_uu+no1,jo$bR€d. -nr.'|tr

:aoapet Chsmai- 15

lm6' Inr ;n .\i^r.r< Ona *rdd httu $v6 E6lhr ThrB I dfn(el Ontv



€ Er6 tnr qtu..,

7. €mploymt litely to b. gffid.d

,.L Duhtg comtnrc{on ptus
Pffitsf?-enl

T.r4xo./ rpiqrurl

7.2. Urrirlg oP.rotind phG.
l*ffin #froyrnnt

72L No. d p.mmtmpbt|mt (ttos) [Al

,r,. P.rlod o, m?byrnfit (Io. a Ayr) lel

723. No. o{ 'm-doF txl= tll.tsl

tzt. tcrngoruy lcmoatEt mpbfnslt (ib. ol u6r dsyt) [yl

725. Iotol [xl +[Yl

Othefs

8. Wh€ttBr Rehobilltotlm ond R@tdmnt (nAf) imotwaf

3. wh€ther pro,ct q,s inwlvas shifting ol wotacuef rod/roil/Trcn3mi$ion tiref wota
pip€lim, ctc. requir€d?

lO. Whether qny ottsnotive site(s) exominod or port thers, for Bre no-site-Ep*itic
componst?

tl. $/heths thq6 is ony Govmrcnt Ordes d Policy/ Cil.t qds relewnt or restricting to the
site?

12. Wh.ths thse ls ony lltlgddm pendlrg ogolmt th. prol.ct ond/d tond in ti,hkh th.
proiect i8 prcposod to bo sot up?

13. Wh€thd the PIopo$l involG vlolodon d Act/RublRegulotlofi/itotlrbotloo cl,

amount in Wqds : OrB ltundr.d Ihirty Srym Point IhG Lol(h(s) Only

l5

1500

?2500

z,2503

NO

Not opplicoble os the projct or ctMty is site specific

NO

t{o

NO

7L


